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Mr.Vijay Mehta, Counsel for the applicant.
Mr.Vineet Mathur,Counsel for the respondents NO. lto3.
Mr.Kamal Dave,Counsel for respondent No.4.

The learned counsel for the applicant prays
for withdrawal of the case. He is permitted to withdraw -

the application. The O.A. is, therefore, disposed of as

withdrawn. There is no order as to costs.
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